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Written Answers 6g0
Sea Freight Rates

*938. SHRI HIMATSINGKA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the question of reduc-
ing the sea freight rates was discus=
sed at a Committee of UNCTAD 1II;
and

(b) if so, the result thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a). Yes, Sir. The subject
was discussed by the 4th Committee
of UNCTAD-II.

(b) A resolution dealing th
freight rates and Conference pracfice,
was suggested by the 4th Committee
and was unanimously adopted at the
Conference. The rclevant portion
from the resolution reads as follows:-—

“The Conference...... Recom-
mends that the Governments cf °
States members of UNCTAD, par-
ticularly of those developed mari-
time nations whose shipowners
have a predominant participation
in the liner conferences, invite the
Conferences and equivalent or-
ganizations, directly or through
the shipowners members of them
to take into account the following
areas of possible action:

(a) to review and adjust i{ neces.
sary freight rates which ship-

pers and other interested
parties of developing coun-
tries consider to be high,

bearing in mind the impor-
tance of as low a level of
freight rates for the traditio=
nal exports of developing
countries as is commercially
possible;

(b) to provide special freight
rates for non-traditional ex-
ports in order to promote the
expansion of the trade of
developing countries subject
to the provision at (a);





